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RATITE TRIBUANAL, ALLAHABAD BEECH CENTRAL AEMITNIS 

ALLAHABAD 

Original hpplic tion NO. 797 of 1992 

Mahesh Srivasta 

Union of India • others 

Hon' tie Mr.:.  Jul 
Hon'bliec Mr, IC 

( By 
- • 

Applicant 

Respondents 

versus 

tice U,C, Srivastava, V. 
Obayya,  AA. 

Mi. justice 	Srivastava, V.A.) 

• 

• 

W 

n under section 19 of the Administrative 

1245 has been filed bV the applicant for 

der dated 12,5,92 _communicated to the annlicaut 
from 

d 26,5.92 trasfering.him to_Mathura to Kanpur, 

as elected as a member of works committee in 

arrison Engineers , Mathura Cantt, Mathura has 

le 52 of the Industrial Disputes Act (Central 

e term of the office of the representative of 

other than member shall be two years and the 

ested the Garrison Engineers, Mathura to hold 

Office Bearers due to which the Garrison 

e,amdcannoydd with the applicant which result,- 

er. order, 

transfer. order has been challengedslAsbeanliMt 

ariety of ,ground including that,  there is no 

the establishment nor there is any operational 

arronting , the app1.4.,caia4itransfernaato any 

and the transfer order is malafide and arbirtrary, 

the counter afidavit the respondents have 

ongest stapseU.6.C.s were to be transferred to 

gency of the service and as such the @la applF' 

This applicati 

,Trikumsal s Act 

quashing the o 

vide letter da 

The applicant 

the office of 

effersd the 

rule 1957) t 

the departmen 

applicant re 

the election 

Engineers bee 

ed in his tr 

fessesiOr,on 

reduction in 

requirement 

other places 

3*. 

stated that 

Kanpur in e 

cant was tr nsferred to Kanpur, his representation was rejec- 

teA 
e applicant has been continuing due to sr 



Vice-Chairman 

°Egg; passed by this Tribunpl Allegation of the malafide is"ef 
proved 	 • I L 
• 

the transfer ordersare passed QS in the exigency of the 

service_aniataPialawasken cannot be interferred. Accordingly no 

irterfererce is called for, in this application and the same 

is accordingly dismdssed, However the respondents may allover 
at 

the applicant to continu*i.to work in matbara till the session 

of his children is completed. The application iacstands disposed 

of with the above observations'. No order as to costs:, 

Memb 

Allahabad 
L. 

Dated 1%2.93 

• 


